CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P.N0O.31/96
in
D.A.ND,2375/91

Hen'ble Shri A.V.Haridasan, Vica-Chairman(J)
Hon'ble Shri R.K.Aho®sja, Mambar(A)

New Delhi, this 16th day of August, 1996
Shri Ramesh
s/e Shri Manohara
Village & P.0. Manharu .
Distt. Bhiwani(Haryana). eoe AppliPatitisner
(By Shri Yogash Shama, Advecata)

Varsus ' ;

Shri R.M.Aggarval
Divisional Railway Manager
8ikana$ On.
Bikamr(ﬁaj o) oo oo ~“Raspendant

(By Shri R.L.Dhawan, Advacate)

0 R O £ R(Oral)
Hon'bla Shri A.V.Haridasan, Vice-Chairman(J)

The raspondsnt after netice in this Contempt
Patition, disposad of the rapressntation by srder
dated 27.,3.1996. Thara is a delay in complying
with the directions. Tha raspoﬁdanta sheuld have
taken prempt action and comply with the directions
within time. However, as tha diractions containad
in the erdar have since besn cemplied substantially,
we do not censidar that this is a fit cass for taking
further procsadings under the Contampt of Courts Act,
1971. I1f the Patitionar is aggriasved by the
reasoning gi wn in the ordaer datsd 27,3.1996, it
is opan for him to seelr appropriats 'remedy available
undar the law. Therafora, wa find ne action to take
further in this Contampt Peti;ion, accordingly,
Contampt Patition is dispesad of and netice fssuad te the
respondants shall stands dischargad. No Costs.

(Aégakgglhd§i
VICEZCHAIRMAN(J)




